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Short'title, extent
and commence-
ment.

Nefinitinne.

CHHATTISGARH ACT
(No. 17 of 2013}

CHHATTISGARH RIGHT OF YOUTH TO SKILL DEVELOPMENT ACT, 2013

An Act to Provide for right te opportunities for skill development fo every youth,
residing in the State of Chhattisgarh, in any v._-ation of her or his choice consistent with
eligibility and aptitude.

Be it enacted by the Chhattisgarh Legislature in the Sixty- fourth Year of the Republic
of India, as follows :—

2)

G

e

(a)
(b
{c)

@)

(N
(g)

{h)
()

M
(k}

CHAPTER-]
PRELIMINARY

This Act may be called the Chhattisgarh Raght of Youth to Skiil Develc}pmem
Act, 2013.

It extends to the whole of the State of Chhattisgarh.

It shall come into force on such date as the State Goxernment may, by
notification in the Official Gazette, appoint.

In thi§_ Act. unless the context otherwise requires,—

“Block” means a Community Development Block or a Tribal Development
Block, as the case may be, which has been notified by the Stat&GOvcrnment
for the purposes of rural deudopment or trlbdl deveIOpmem

“Central Government” means the (mver\mﬂcnt ofadia, L
AT . .

“Chief Executive Officer” means the Chi\:f\Elc}uﬁ\?e Officer of the
Chhattisgarh State Skill Development Authority;

“District Authority” means the District Skill Development Authority notified
by the State Government for the purposes of this Act;

“District Planning Committee” means  the District Planning Committee as
definad in the Article 243-ZD of the Constitution of India;

“Executive Commitiee” means the Executive Commlttec of the Governing
Councll

“Governing Council” means the Governing Council of the Chhatusgarh State
Skili Development Authority,

“Schedule” means a schedule appended to this Act;

“Skill” means a skill recognized by the State Authority for which a person is
surtable by education, prior knowledge, aptitude, experience, practice, tradi-
tion or family occupation, as the case may be, which has been standardized
and recognized by the State authority;

“State” means the State of Chhattisgarh;

“State Authorly” means the Chhattisgarh State Skill Development Authority,
to be notified by the State Government, for the purposes of this Act;
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J "y “State Government” means the Government of Chhattisgarh™

{m) ' “Third Party Assessor” means an assessor of skill levels, not associated i_vith
the Vocational Training Provider where the youth being assessed for skill level
is being trained and, so recognized by the State Authority;

{n} “Training" means training tmparted to youth for the purposes of skiil
development,
{o) “Vocational Training Provider” means an individual, an institution, an

industry a micro or small enterprise, an association of persons, a Government
or Non Goverament Organization or a business having capacity to train, as
may be prescribed, registered with the State Authority for training in skills;

{p) “Youth™ means a person who is a.resident of the State and is not below the ageJ
of 14 years and not above the age of 45 years on the date of submission of an
application for skiit development.

{1} No youth shall be dented opportunity to get skilled in a vocation of choice  Rightofyouth to get
from amongst the skills, as notified by the State Authority, subject to  skilled.
" possessing such eligibility as mentioned in the notification. '

2) Notwithstanding anything contained in this section or under any provision of

' this Act, the right to get skilled in a vocation of choice shall be deemed to have
been extinguished, if the youth is not declared successful by the Third Party
Assessor or fails to satisfactorily complete the relevant training:

Provided that a youth may make an application for developing
multiple skills, if a District Authority or the State Authority, as the case may
be, has exhausted all eligible applications for skiil development in such skill ;
(s) at the time of submission of the application. :

H In exercise of the right to skilt development, a youth may make an application, Exercising the
ta the District Authority or to an officer designated by the State Authority for right to skilled
this purpose in the Performa as prescribed in Schedule of this Act, and the  development  °
District Authority or the officer designated by the State authority shall identify
a Vocational Training Provider and inform the applicant of the same within 2
maximum period of 90 days from the date of receipt of application:

Provided that where the Vocational Training Provider, identified
under this sub-section, is situated outside the limits of the Block but within the
limits of the District and in the opinion of the District Authority the distance
between the Vocational Training Provider and the ordinary residence of the
applicant is such that commuting to and from the Vocational Training Pro-

- vider is beyond the capacity of the applicant then the District Authority shall
" make such arrangements for providing residential accommodation during the

.period of training, as may be required on such terms as the District Authority
may determinde: -

Provided further that where the Vocational Tranmmg Provider is
situated outside the limits of the Dustrict, the District Authority shall refer the
application to the State Authority, which shail thereafter make such arrange-
ments as are necessary, in consuitation with the District Authority in whose
district the Vocational Training Provider identified for training is situated.

{2) An application made to the District Authority under sub-section (1) of this
_section may be modified by the applicant where the applicant is found by
the District Authority to be suitable for devetopment of a skilt other than the
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one applied for, or where the minimum number of applicants are not available
10 commence training in such skifl as- notified under the regulations for the
purpose. S

Testing ang . Every youth enrolled for development of a skill shall be certified by the State Authority

certification. to possess such skill only after having satisfactorily compieted the relevant traming by

State authority.

Governing ceuncil,

a Vocational Training Provider and after having been examined and declared sucessful
by a Third Party Assessor.

CHAPTER-H :
ORGANIZATION AND STRUCTIIRE OF THE STATE AUTIIORITY
AND DISTRICT AUTHORITY

’

There shall be a State Authority known by the name of Chhattisgarh State Skill Deve- -

topment Authority in the State of Chhattisgarh to implement the provisions of this Act
which shal} be 2 body corporate having a perpetual succession and a common seal and
may by the said name sue or be sued:

Provided that the Chhattisgarh State Skill Development Mission registered as
a society under the Chhattisgarh Societies Registration Act, 1973 (No. 44 of 1973),
existing on the date of commencement of this Act, shall siand dissolved and all assets
and liabilities of the Chhattisgarh State Skill Development Mission shall be deemed to
be the assets and liabilitics of the State Authority:

Provided further that any contractual obligations on the part of the Chhattisgarh
State Skill Development Mission or accruing to it, including those in respect of
empluyees, shall deemed to be an obligation of the State Authority or accruing 1o it, as
the case may he.

There shall be a Governing Council (o exercise supervision and control over the activi-
ties of the State Authority and to evolve guidelines on policies to be pursued by it with
the following composition :—

{a) (i} Chief Mimster of the State shall be the Chairperson (Ex-Officio);
(2) Ministers in-charge of—
) (i} Technical Education & Manpower Planning,
(iiy  Labour, and

(ii1) Sports and Youtl Welfare Development shall be the
members (Ex-Officio):; ‘

(3) Vice Chaiperson of Stale Planning Commission shall be the Member
(Ex-Offticio};

(43 Chief Secretary of the State Government shall be Member (Ex-
Officio);

(5 Secretaries to the State Government (by whatever designation called),
in charge of the departments of Agriculture and  Allied  Scctors,
Aviation, Energy, Finance, Forests, Health and Medical Education.
Higher Education, Housing and Epvironment, I[ndusiries,
Information Technology and Bio-technology, Internal Security, Media
and Intormation, Mining, Panchayal and Rural Development, Public
Works, Rural Industries, Scheduled Tribes. Scheduled Castes and
Other Backward Classes Welfare, School Education, Social Welfare,
Technical Education and Manpower Planning, Tourism, Urban
Pevelopment, Woman and Child Development and Youih Welfare
shall be the members (Ex-officio);
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{6) -Three chairpersons, by rotation, of District Authorities shall be
- members (Ex-officio); and

€)] Chief Executive Officer of the State Authority shall be the Member-
Secretary.

(b) In addition to the ex-officio members, mentioned in clause (a) of this Section,
following shall also be nominated by the State Government as members:
{1} * Three persons of eminence, one of whom shail be a woman, wuh
background in mduery, trade and commerce;

(D) Three persons of eminence, one of whom shall be a woman, with
background 1n skili development and livelihcod progr_ammes;

'(3) ~ Three persons from the State one of whom shall be a woman, who
have comrlbuted substant:a]ly to Sklll development;

>

(4) Five persons, one'of whom shall be a woman, representing .

educational ‘institotions, engaged in the field of technical,
agricultural, m‘edica], vocational and man'agement education;

(5) . One person bem g dif feremly—abied represcntmg the interests of youth
-with disabilities involved in de\felopmg Skllls

(6) Three Persons repreéf_:nling Vocational Training Providers; and
(7)Y  Oneperson representin'g_ef'ewgnized'organiiation of y'outﬁ in the State.
(c) Five members of the State chislative Assembly, out of whom one member

each shall be from the Scheduled Castes, the Scheduled Tribes, and the Other

Backward Classes, shall be nominated by the Speaker of lhe State Legislative

Assembly, shall be mcnﬂ)ers (Ex officio).

(d) The Govemning C_ouncil may extend invitations to such number of experts or

other officers of Central Government or State Government, as it may deem fit,

who in its opinion can contribute to its deliberations.

There shall be an Executive Committee of the Governing Council, to carry out its
directions and to guide and direct the Chief Executive Officer in implementing the
policies made by the Governing Council, with the following composition, namely (—

(a) Chief Secrctary of the Sla{e Govcrnmcn( shall be the Chawrperson (Ex-
officio);
(b) Secretaries to the State Government {by whate ver designation cailed) in-charge

of the subjects of Agriculture and Allied Sectors, Finance, Industry, Labour,
Rural Development, the Scheduled Tribes, the Scheduled Castes and the Other
Backward Classes Weifare, Technical Education and Manpower Planning,
Urban Development, Woman and Child Development and Youth Welfare shall
be the members (Ex-officio);

(¢ Convenerof the state level bankers committee shall be member (Ex-officia);

{d) One member from among the members under sub-clause (1) of clause (b) of
Section 7, to be nominated by the State Government;

(e} Two member frorﬁ among the members under sub-clause (4} of clause (b) of

Section 7 one whom shall be a woman, to be nominated by the State Govern-
ment;

Fxecutive commi-

"ttee.

%
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(f) One member from among the members under. sub clause (6) of clause (b) of
_ Section 7, to be nominated by the State Governmenl and
(2 Chief Executive Officer of the State Authoi*i(y shall bf: the Member-Secretary.
District authority. 9., Every district shall have a District Skill Development Atithority, to implement the -
provisions of this Act at the District level, with the following composmon namely e
{1) District Collector shall be the Cha]rpel’son (Ex Offlcl())
D | Chlcf Execulwe Ofﬁt.er Zila Panchayat shall bc a member;
C(3) One member Tepresentin g State Authority shall be the Meniber-Secretary;

)] Three persons representing 1ndustry, trade and commerce;

(3) Three persons, one of whom shall be a differently-abled person, representing
educational institutions engaged in technical, agrlcullural medical, vocational
and management education;

{6) One person representing Vocational Training Providers in the district;

' .(‘?) Woman, with background' in skill development among women, to be
' nominated by the Chairperson of the District Planning Committee;

(8) Five members representing Panchayati Raj Institutions in the district, to be
nominated by the Chairperson of the District Planning Committee, one of whom
shall be from the Scheduled Castes, one from the Scheduled Tribes and one -
from the Other Backward Classes; :

(9)  Five members representing urban logal bodies in the district, to bg nominated

» by the Chairperson of the District Planning Committee, one of whom shall be
from the Scheduled Castes, one from the Scheduled Tribes and one from the
Other Backward Classes;

(10)  The District Lead Bank Manager shall be a member; and

(11) The District Authority may extend invitations to experts or officers of the State
Government, not exceeding three in numbers, who in its opinion can.
contribute to its deliberations.

Term of members 1, The term of members, other than the ex-ofticio members, of the Governing Council, the
:;;::}l G"""“:‘;E - Bxecutive Committee and the Mistrict Authority, as the case may he. shall be for a
Executive Commit. maximum period of three years unless a fember is remaved by the State Government,
tee and the for reasons recorded 1 writing:

District Authority. : ’

Pnnctlons and . 11.
" . responsibilities ul"_
SamAmhorny

Provided that a member, other than an\éx-officio member, may be re-nomi-

District Planning Committee, as the case may be.

e : CHAPTERJI

T om the skill- developmem policies and programmes

-+ nated for a further term of three years by the-State'Government or the chairperson of the .

FUNCTIONS AND RESPONSIBILITIES or ’I‘HE AUTHORI’I‘IES
Y UNDER ‘THE AC’I .
] (1_) : + - The State Amhor:ty shall have the followmg funcuons and respons:blimes,
s namely -
(a)'-:'-;-'_. . Ttshall; when called upon to do so by the State Gow:mment. adv:se it



-
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(b

©)

(d)

()

§)]
(8)

()

0

()

k)

At least one month before the beginni;l g of finnancial year, the State

Authority shall submit to the State Government, for its approval, the -

Annual Skill Development Plan for the ensuing financial year;

Once in every five years, the State Authority shall prepare and submit
to the State Government a perspective plan for skill development in
the State having regard to the macro-ecqnomic growth trends, emerg-
ing technologies and demand for skilled human resources;

It shall be the duty of the State Authority, to notify by regulations, the

skill development framework comprising courses and programmes

of training, the detailed curriculum, the methodology adopted for
testing and for certification, and to modify the same. from time to
time; '

The State Authority shall have the powers 1o award certificates in
recognition of attainment of skills at various levels by the youth, on
the basis of prior knowledge or training provided, by a Vocational

- Training Provider, and assessed by a Third Party Assessor;

It shall be the duty of the State Authority, to notify by regulations, the
procedure for selection, registration, evaluation, renewal or cancella-
tion of registration of a Vocational Training Provider;

It shail be the duty of the State Authority, to notify by regulations, the
procedure for selection, registration, evaluation, renewal or cancella-

tion of registration of a Third Party Assessor;

It shall be the duty of the State Authority to recommend the State

Government, from time 10 ttme, one or more cer_lif"icatcs or other

awards pertaining to skill development, which may be considered to

. be equivalent to awards such as degree, diploma, certificaies or

eligthility qualifications as are recognized for the purposes of public
employment or access to higher education;

It shall be the duty of the State Authority, to issue from time to time,
such directions and guidelines to the District Authority for the
effective implementation of the Act, as it may deem necessary;

- Subject to availability of funds at its disposal, the State Authority

may take up suchjiother activities not included in the Annual Skill
Development Plan, which in its opinion, are necessary for the pur-
poses of this Act: '

Provided that where the requirement of funds is, or is likely
to be, liability on the State exchequer, no activity other than those

contained in the Annual Skill Development Plan shall be taken up,

except with the prior approval of the State Government,

Subject to the financial Provisions, the State Authority shall have the
powers 1o employ on contract or otherwise, such number of persons
to assist the Chief Executive Officer necessary to carry out its func-
iions, and every such employment shall be subject to the provisions
of the Chhattisgarh Lok Sewa (Anusuchit -Jatiyonp, Anusuchit
Janjativon Aur Anya Pichhade Vargon Ke Liye Arakshan) Adhiniyam,
1994 (No. 21 of 1994), as amended from time to time;
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)} The State Au_thority’ shall have the powers to deal with any movable
property belonging to, or vested in it, in such manner as it may deem
* fit for advancement of its objects;

(m) The State Authority shall have the powers to receive grants or loans,
as the case may be, from the State Government;

: s N ' (n} The State Authority shal} have the powers to receive gifts, donations,

' bequests, benefactions or transfer of movable or immovable proper-
ties from testators, donors or transferors, as the case may be, for pur-
poses not inconsistent with the provisions of this Act;

(0) The State Authority shall have the powers to collaborate with institu-
tions of national or international repute engaged in skill development,
for furthering the purposes of this Act; - '

; (p) Subject to the provisions of this Act, the State Authority shail have
the powers (o do all such things, which are not specifically mentioned
in the foregoing provisions of this Section, and which may be .
nece‘ssary for carrying out the purp(\ses of this Act; and : '

Aq) - The State Authorrty shatt perform such other functions, not being ' -
o inconsistent with the. purposes of this Act, as assigned to it by the
A _ State Government
A L :
E’..%E-.&E‘-T . - - -
+ 2) Notwithstanding anything contain?ﬁn sub-section (1) of this Section, the State
_ Avtharity shall nnt dispose off, in any manner, any immovahle prnperly

without the pnor approva] of the State Government

Functions ~ and 12, The Governing COUI’]C]] shall meet at Ieast onrce in 4 year and shall have the followmg
:::““s’b'(';:::semi:f P ftmctlons and responsibilities, namely :— '
Couneil, 8 (@) . To provide policy directions to the Executive Commltlee or the Chief

Executive Officer, as the case may be, for the implementation of the
Provisions of this Act and regulations made thereunder;

(b) To advise the State Government on policies dealing with skill development;
{c) To approve the f}v_e-year perspective plan for skill development in the State;
i . ’
\ (dy  To approve the Annual Skill Development Plan proposed by the Executive e
: ' Committee, with such modifications as it may deem fit; o : .-
(e} To approv{nottﬁcatlon of regulatlons made under Section 11 of this Act or S
. modifications- théreof) : : ) . . .
M . To approve the Annual Report and the Annual Financial Accounts ofthe State '
' Aulhorlty, :
(g - To delegate, to such extent any of its powers to the Executwe Committee and

1o authorize it to take such decisions on its behalf, as may be necessary, for
_ effectwely carrymg out the purposes of this Act and '
(hy To'exercise such other powers not specified above, as may be necessary to
carry out the purposes of this Act, which do not require the prior appraval of
the State’ Governmen[

2 .~ Functions ~and. 13, The Executive Committee shall meet at least once in every three months, and shall have
‘ :;Zp"“s“”é‘::::uﬁ:: the following funclions and resposibilities, namely :—
- " To.review.and monitor the implementation of the prowsrons of this Act and .

Coinimittee. ' : - {a)
- - ' regu!atrons made thereunder
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(B

(c)

(d)

(e} |

H

)

®

k)

0

(n;_d

(n)

{0} -

P

(@)

To approve the five- year perspecnva plan for skill development in the %tale
.for the consideration of the Govumnu Coucil;

" To approve the Annual Skill Development Plan, submitted by the Chief
"Exceutive Officer, and to recommend the same for the consideration of the
Governing Council, at teast two months before the beginning of the financial )

year next;

To make, adopt, amend, vary or rescind, from time to time and with the
approval of the Governing Council, the regulatlons made undei Section 11 of
this Act

To review the working of the Distirict Authority and to-issue, from time to
time,jguidelines or directions to it;

To approve proposals for creation of posts on contract or otherwme under the
Slate AuLhomy or the District Authority;

To approve proposa[s in regard to acceptance of any loans, grants, bequests or
any other financial assistance in cash or kind from any government or
approved-non-government, national or mternauonal sources for skili develop-
menh

1

To give such guidelines or issued such directions to the Chief Executive

thcer as it deems necessary, for carrylng out the purposes of this Act and
rcgulauons thereunder;

To approvc proposal:, forthe con51deral10n of the Governing C0unul for the
equwalcnce of, one or more certificates or other awards pertaining (o skill
development to awards such as degree, diploma or certificates or eligibility
qualifications as are recognized for the_purposes of public employment or
access -.to higher education; .

To fix, Ievy and receive such fees and other charges for service rendered by

‘the State Authorny,

To institute-and award scholarships, prizes and medals;

_To appoint c(‘:?_mmillee{s) for dispbsal of ‘any business of the State Au'lhority or
_ for advice in any matter pertaining to the State Authority ;
A T '

1 . i - ) i
To consider and pass such reso]uu(;_on the annual report, the annual accounts

and the ﬁnancia']-_estima_les.of the State Authority, as it may deem fit;

To delegate, to such extent as it may deem necessary, any of its powers to the
Chief Executive Officer of the State Authority, or to the District Authority, or
10 any committee constimted under clause (m) of this Section hereinabave;

To approve proposals in respecl of making capltal mvestment within the ap-
proved financial estimates; .

To approve proposals for appointing bankers and auditors in respect of the
State Authonty, and

To perform such other functions and carry out such duties, as assigned to it
from time to time, or exercise any of the powers delegated to it by the Govern-
ing Council.

.
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Functions and
responsibility of
chief execttive
officer of Statc
Avthority.

14.

Cedealy L

The Chief Executive Officer shall be the executive authority, for the purposes of this act
and shall have the following functions, namely -~

{a)

(b)

(c)

(d)

(e)

(f)

(g)

()

)

Q)

(k)

)

(m)

(n)

()

To prepare and submit, for the consideration of the Executive Committee, the
five-year perspective plan and the Annual Skill Development Plan for the
State;

To propose regulations to be notified under Section 11 of the Act;

To monitor the performance of Vocational Training Providers, Third Party
Assessors or District Authorities and to take such remedial measures as
required to be taken under the regulations for the effective implen;pntation of
the provisions of this Act,

To recruil personnel on contract or otherwise, against approved posts;

To enter into agreements for, and on behalf of, the State Authority in respect of
leasing, hiring, or procurement of goods, services and properties and for col-
laboration with institutions of national or international repute engaged in skill

development;

To dispose off movable properties from time to time;

To manage the administration of the State Awtharity and the District

Authorities and to act as the disciplinary authority in respect of all persons™
empioyed on contract or otherwise therein;

To receive {oans, grants, gifts, donations, bequests, benefactions or transters
of movable or immovable properties, on behalf of State Authority, under the
provisions of this Act and 10 enter into agreements for such purposes;

To have custedy of the funds of the State Authority;
To prepare the financial estimates, prior to the commencement of each finan-
cial year and to sanction expenditure against available funds Wlthlll the extent -

of delegation approved hy the Executive Commitiee,

To ensure the preparation and maintenance of the books of accounts and other
relevant records; ’

To ensitre the preparation of the Annual Report and the Financial Statement of
Accounts of each financial year for the consideration of the Executive

' Commnlea

To reprc‘;cnt the State Authority, as its recogmized agent for all purposes under

“this Act mcludmg In respect of any procecdmg, before any court or quasi-
] udlclal authority; .

To convene meetings of the Governing Council or Executive Committee, as

the case may be; and

. Without prejudice to any other provisionis of this A¢t, the Chief Executive
-Officer shali exercise such other powers and perform such other functions, as
'mayfbé' delegated by the Governing Council or the Executive Committee

necessaty for carrying out the day to day administration of the State Authority
or the District Authority. - -

g dnesrrems joeesvns e I T v e 0 i a0 S
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" The District Authority shall meet at least once in a month and shalt have the fellowing

functions and responsibilities, namely : — ‘

(a)

(b)

{c)

@

()

(N

(2)

(h)

To prepare the Annual kil Development Programme for the district and make
it available to the Chief Executive Officer for preparing the Annual Skill
Development Plan of the State Authority; :

To publisk, in consultation wittrthe State Authority, a list of skill devetopment
training opportunities available in the district and the minimum number of
trainees required before the training may commence; :

To monitor and supervise training for skill development by Vocational Train-
ing Providers situated in the district and 10 take such remedial meansures as
are necessary for the effective implementation of the provisions of this Act;

To receive loans, grants, gifts, donations, bequests, benefactions or transfers
of movable or immovable properties under the provisions of this Act;

To ensure the preparation and maintenance of the books of accounts, and other
relevant records; ' :

“To ensure the preparation of the Annual Report and the Financial Statement of

Accounts of each financial year and submit the same to the Chief Executive
Officer; :

To identify and pool all resources available within the district, as may be reqired,
for skill development activities therein; and

To make reports, with such periodicity as may be directed by the Chief
Executive Officer, on the status of skili development activities of Vocational
Training Providers, Third Party Assessors and the Y outh enrolled for develop-
ment of skills within the district.

The quorum for the meetings of the Governing Council, the Executive Committee and
the District Authority shall be one third of the total membership not mcludmg the
spectal invitees.

(1)

2)

CHAPTER-IV :
GRIEVANCE REDRESSAL MACHANISM

An applicant for skill development or a youth enrolled for skill development
aggrieved by a decision, an order or an action on the part of a Distnict
Authority or an Officer designated by the State Authority under sub-section
(1) of Section 4 or the Vocational Training Provider may make 2 represen-
tation before an authority, to be specified in the regulations, within a period of
30 davs ol such decision or order or an action, as the case may be, and the
authotyry shall proceed 1o hear and make a decision on the representation
within a futher period ot 60 days, and, where the applicant or the youth en-
rolled for skill development, as the case may be, 1s not satisfied with the
decision on the representation may prefer a second representation for review
within a period of 45 days of the decision and a reviewing authority, to be
specified in the regulations, shall proceed to hear the grievance and take an
appropriate decision in the matter within a period of 90 days, and the decision
of the reviewing authority shall be final. ‘

. AVocational Training Provider or a Third Party Assessor aggrieved by a deci- -

sion or an order or an action on the part of the Chief Executive Officer ora

Functions  and
reéponsibllity of the
District Authority.

Querom ~ for
meetings of the
Governing Counil,
the . Executive
Committee and the
District Authority.

Redressal of
grievances and
review.
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State skill develop-

ment fund.

District skill
develop-ment fund.

Audit of the state .

and distriet  skill
development funds.

18.

19,

20.

District Authority, as the case may be, may make a representation before an .

authority to be specified in the regulatlons within a period of 30 days of such

* decision or order or action, as the case may be, and the authority shali proceed

to hear and make a decision on the representation within a further period of 60
days, and, where the Vocational Training Provider or the Third Party Assessor,
-as the case may be, is not satisfied with the decision on the representation, may
prefer a second representation for review within a period of 45 days of the
decision and a reviewing authority, to be specified in the regulations, shall
proceed to hear the grievance and make an appropriate decision in the matter
~within a period of 90 days, and the decision of the rewewmg authority shall be
final.

CHAPTER-V
FINANCES

There shall be a State Skill Development Fund, to be maintained and operated by the
State Authority in the manner specified by regulations in this regard, for the purposes of
implementation of the provisions of this Act and which shail be credited by money
received from or by the following, namely :~— : ;

(@
®
©
)

(e)

There shal! be a District Skill Development Fund, to be maintained and operated by the . -

The Central Government;
The State Government, ' -
Loans, as authorized by the State Government; /

Gifts, donations, bequests, benefactions or tralx-t"sfers received under the provi-

~ sions of this Act; and - . -

Any fee collected by the State Authority.

District Authority in the manner specified by regulations in this regard, for the purposes
of implementation of the provisions of this Act and which shall be credited by money
received from or by the following. namely ;-

(a)

(b)

(c)
)

(e)

The Central Government;
The State Government;

Loans, as authorized by the State Government;

- Gifts, donations, bequests, bencfacuons or transfers rerewed under the

provisions of this Act; and

'l'ransfers from t_he Slate A'ulhori(y‘

The State Authority and District Authorlty in each district shall :—

(a)*

) -

‘Maiftain proper accounis_ including the balance sheets.and other relevant

‘records, prepare an annual financial statement of accounts which shall be
“audited By the Examiner of Local Fund Audit of the State ot such person(s)

authorit dbft
I]J T1LZE }] ] |\

.The: Exammcr of the Locai Fund Audit or any person authorized by hl}n in

~connection with the audit of the accounts of the State Authority or District

“Authority, as the case may be, shall‘have the'same rights, privileges and .
. authorities in connection with such audit as the Examiner of the Local Fund

. Audit has in connection with the audit of the accounts of local bodies, in

particular, shall have the right to demand the production of books, accounts,
connected vouchers, other documents and papers and to inspect the offices of

the State Authority. or the District Authority in each district, as the case rﬁ?xy. o
be; N : . S
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21

22,

23.
24,

2s5.

26

27.

{¢) . These accounts, a$ certified by the Examiner of the Local Fund Audit or any
other person authorized by him in this behalf, together with the audit report
thereon, shaI‘!-\‘be forwarded annually to the State Government and State
‘Government shall cause the same to be laid before the State Legislative
Assembly; and '

(&) The State Authoﬁty and District Authority in each district may appoint statu-
tory auditor for audit of its accounts without derogating clause (b) and (c) of
this Section.

'CHAPTER-VI
MISCELLANEQUS

The State Authority shall maintain and periodically publish on its website a directory of |

skilted persons in the State.

Where there is absence or deficit of certain skills within the State and in the opinion of
the State Government such skills are required to be imparted to youth in the public
interest and for which no Vocational Training Provider is available within the State, it
may, on the recommendation of the State Authority, identify an appropriate Vocational
Training Provider situated outside the State and thereafter the State Authority shall
notify such-skills as well as the identified Vocational Training Provider and shall
proceed to make approprlate arrangements for skill dcvelopmmt of ehigible youlh

The State Aulhoruy shajl enter into collaboration with agencies or  institutions mclud-' '

ing unwersmes for research and development in training for sk1l]s

The State Government and the State Authority shall encourage voluntary parnmpanon

of Industries in'development of skilis amongst the youth of the State.
| . .
No suit, prosecution or other iegai pmcecdi'pgs sha"li lie against the Government, or any

officer or other employee of the Government, or any authority constituted under this
Act, or-any member, officer or other employee of such authority or authoriteis in re-
spect of anything which is dore or intended to be done in good {aith in pursuance of this

Act or the rules, regulations made, or the orders or directions issued, thereunder,

“ (1) ~ Unless otherwise spéciﬁed by notification by the State Government, the

provisions of the Chhattisgarh Civil Sewa (Samvida Niyuktr) Niyam, 2012
~ shall apply, mutatis mutandis, to contractual employment under the State
- ‘Authority or the District Authority, as the case may be.

(2)-' Unless otherwise s'pccit'icd by notification by the State Government, the
provisions of the Chhattisgrah Store Purchase Rules, 2002, as amended from
time to time, or any law made by the State Legislature for the time being in

force in this regard, shall apply, mutatis mutandis, on the State Authority or

the District Authority, as the case may be.

m The State Government shall have the powers to make rules to carry out the

purposes of this Act.

(2) The State Authority shall have the powers to make regulations, subject to the
provisions of this Act, to carry out the purposcs thereof.

"(3) . Every rule or regulation made under this Act, shall be laid, as soon as rﬁay be

after it is made, before the State Legistature while it is in session for a total
pericd of thirty days which may be comprised 1n one session or two or more

_successive sessions, and if, before the expiry of the session immediately
following the session or the successive sessions aforesaid, the House agrees in
making any modification or the House agrees that the rule or regulation, as the
case may be, should not be made, the rule or regulation, as the case may be,
shail thereafter have effect only in such modificd form or be of no etfect, as the
case may be, however, that any such modification or annulment shall be
without prejudice to the validity of anything previously done under the rule or
regulation, as the case may be.

Directory of skilled
persons.

Notification of
Vocatiopal Train-"
ing Provider
situated outside
the State.
" Research and
development in
skitis.

Collaboration with
industries.

Protection of acts
done in good Faith.

Applicability  of
certain rules and
laws.

Power to make
rules and regula-
tions.
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Pl

SCHEDULE
[ See Section 4(1) ]

APPLICATION FOR SI(ILL DEVELOPMENT
(Applicant to fill in as many details as known to him)

Date of Submission of Application
to the District Authority

Name of the District

Personal Details :

l.

2.

3,

10,

.

i6.

Name of Applicant

Father’s/Husband’s Name

.Mother’'s Name

Gender (Male/Female)
Age (In Years and Months)
Date of Birth

Whether Resident of Chhattisgarh

State (Yes/No)

Category (SC/ST/OBC/Unreserved)
Religion

Whether Differently abied Person
(if Yes, mention the type)

Marital Status (Marriedenmafried)

Whether Belongs to BPL Category
(Yes/No)

Employment Exchange Registration
No. (if any)

Aadhaar Card No. (if any)

Whether Beneficiary of any Scheme
of any Department/Board elc.

(if Yes, please mention name of the
Department/Board etc.)

Languages Known

Permanent Address

Please affix

your current

passport size
photo

......................................................................................

VHIABE/CItY ..ottt
Ward No./Gram Panchayat .......c..cooevceeecvvereneree,
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I8.

20.
21.
»
3
'_24. -

LS.

26.

27.

Address for Correspondence

. V:I]age!thy

"Ward No, fGram Panchayal

Teléphone No. for Contact (if any)

Mobile‘ Nao. for Contact (if any) -

" E-mail Gf any)

N T

. Family Oqcubation

Annuat Income of the Family

: Occupatmn of the Applicant

-Academic Qualification :

SEALE v

stlnct

. Name of Examination

Year of Passing '

Name of Board/
University

Percentage of B
Marks or Grade

5th Standard

8th Standard -

10th/Matriculation -

1 2tth: gher Seconﬂary

Graduation

Post Graduation

-
Other

Techmcal!Professmnal Qualification : Vocaticnal Education and 'I‘rammg!ITI/D:plomafEngmeenn g/Man-
agement/Medical and Nursing/Pharmacy/Other

S.No. | Qualification | Trade/Branch/ Name of Board/ Duration | Yearof | Percentage.
Stream University " (InYears) | Passing of Marks
: ' or Grade
Details of Skills Already Acquired :
S.No.| Dewiisof | Sector Name of . Whether Skills Gained Formally/ | Formal Skill
' Skills . Equivalent having a | Informaily/Traditionaliy/ Training
: MES Course | Certificate Inheritance Duration

(Yes/No)
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28. Work Experience :
Nature of Sector of Designation
Occupation Occupation (If Any)

Puration of
Expertence
(In Years)

Monlh!y
Income
{In Rupees)

29. Details of Skill Training Requirced by the Applicsnt ;

a. Name of Sector in which Skill Training required = e

b. Name of MES Courseq(if KIOWNY e e

_.c, MES Cours;: Code (if kno;wn) .......................................................................

d. | Whether willing to get Skill Training outside the @i e
District (Yes/No)

30. 1If the Applicant has already undergone in any Skill Training then its details :—

S.No.| Sector | Nameof | Nameof | Nameof |Beginning| EndDaw | Result |Certificate
the Course/ the the VTP Date of of (Pass/Fail) | Received
- MES Distiet | Training | Training {Yes/No)
(“ﬂ“""c .
* VTP means Vocational Training Provider.
*. MES means Modular Employable Skills.
Date :
Signature of Applicant
s

N —
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Short title and
commencement.

Amendment of
Section 2.

Amendment of
Section 7,
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CHHATTISGARH ACT
(No. 120f2015)

CHHATTISGARH RIGHT OF YOUTH TO SKILL DEVELOPMENT
(AMENDMENT) ACT, 2015

An Act to amend the Chhattisgarh Right of Youth to Skill Development Act, 2013
(No. 17 0f2013).

Be it enacted by the Chhattisgarh Legislature in the Sixty-sixth Year of the Republic of
India. as follows :-

I (1) This Act may be called the Chhattisgarh Right of Youth to Skill Development
(Amendment) Act, 2015.

(2) It shall come into force from the date of its publication in the Official Gazette.

2 After clause (g) of Section 2 of the Chhattisgarh Right of Youth to SKill Development
Act, 2013 (No. 17 0f2013), (hereinafter referred to as the Principal Act), the following
shall be inserted, namely :-

“(eg)  “Livelihood College Society” means the society registered under the
Chhattisgarh Society Registrikaran Adhiniyam, 1973 (No. 44 of 1973),
vide registration No. 4808, dated 14th July, 2014, and shall include its

successors;”
3 In Section 7 of the Principal Act-
(i For sub-clause (5) of clause (a), the following shall be substituted, namely :-
“(5) Secretaries to the State Government, by whatever designation called,

in-charge of the Departments of Agriculture, Animal Husbandry,
Energy, Finance, Forest, Public Health and Family Welfare, Medical
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Education, Higher Education, Commerce and Industry, Electronics
and Information Technology, Labour, Mining, Panchayat and Rural
Development, Rural Industries, Scheduled Tribes and Scheduled Castes
Development, School Education, Social Welfare, Technical
Education, Manpower Planning, Tourism, Urban Administration, and
Woman and Child Development, shall be members (ex-officio):”

(ii) After sub-clause (5) of clause (a), the following shall be inserted, namely :-

“(5A)  Chief Executive Officer of the Livelihood College Society shall be
amember (ex-officio);”

(iii) For sub-clause (1) of clause (b), the following shall be substituted, namely :-

“(1) Four persons of eminence with background in industry, trade and
commerce, skill development and livelihood programmes, among
whom:

- one shall be a woman, and
- one shall be from the State;”

(iv) Sub-clause (2) and (3) of clause (b) shall stand omitted.
(v) For clause (c), the following shall be substituted, namely :-

*(c) Two members of the State Legislative Assembly nominated by the
Speaker shall be members (ex-officio).”

After clause (c) of Section 8 of the Principal Act, the following shall be inserted, namely:-  Amendment  of
Section 8.
“(cc)  Chief Executive Officer of the Livelihood College Society shall be a
member (ex-officio);”

In Section 9 of the Principal Act- Amendment  of
Section 9.

(i) For clause (3), the following shall be substituted, namely :-

*(3) Assistant Director, Chhattisgarh State Skill Development Authority
(district in charge), or the District Skill Development Officer of the
District Authority, shall be the Member-Secretary (ex-officio):

Provided that in the event of any vacancy, including a
temporary vacancy, in both the said posts, by reason of death,
resignation, leave or illness, or otherwise, the District Collector may
entrust to any officer of the State Government or of any agency
thereof. the functions of the Member-Secretary. till the date on which
an officer enters upon either of the said posts;”

(ii) After clause (3), the following shall be inserted, namely:-

“(3A)  Principal or Assistant Project Officer of each of the Livelihood
Colleges situated in the district shall be a members (ex-officio);”

In Section 12 of the Principal Act- Amendment  of
Section 12.

(1 In clause (g), after the words and punctuation “purposes of this Act;”, the word
“and” shall stand deleted.
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Amendment  of
Section 13.

Amendment  of
Section 14.

(ii) After clause (g), the following shall be inserted, namely :-

“(gg)  To perform such other functions, not being inconsistent with the
purposes of this Act, as assigned to it by the State Government; and”

7. In Section 13 of'the Principal Act-

(i) In clause (p), after the words and punctuation “in respect of the State
Authority:”, the word “and” shall stand deleted.

(ii) After clause (p), the following shall be inserted, namely:-

“(pp)  To perform such other functions, not being inconsistent with the
purposes of this Act, as assigned to it by the State Government; and”

8. In Section 14 of the Principal Act-
(i) In clause (n), the word “and” shall stand deleted.
(ii) After clause (n), the following shall be inserted, namely :-

“(nn)  To perform such other functions, not being inconsistent with the
purposes of this Act, as assigned to him by the State Government;
and”
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